
• OPEN COUPIT 

air IV E 	TRIBUNAL ,L &i B. B ENC:1-i, 

,ALLAHABAD.  

Dated: Allahabad, the 3rd day of Aoril, 2001. 

Corm: Honible Mr. S. Dayal, A.M. 

riontble Mr.Rafiq Uddin, J.M. 

0ziIGINAi. APPL. I GtA TI 	NO. 900 OF 1996 

Aboluila Khan, 

son of Sri Rahman Khan, 

ivlohall a Kapoorpur, 

Dist riot Ghazipur. 

. . . Applicant 

(By Advocate : Sri K. 4.hathor ) 

Versus 

1. Union of Public Service Commission, 

through its Secretary, U.P.S.C. Buil ding, 
Shahj ahan Road, New Del hi. 

2. The Chief C ontroller, 

Goverment Opiun Alkaloid Fac tory, 

80-81, Mora.r, Gwalior. 

3. . General Manager, 

Government Opiun Alkaloid Work, 

Ghazipur. 

4. The Manager, 

Government Opiun Alkaloid York, 

Ghaz ipur. 

• 
Respondents 

( By Al vocate: Ian. Sacihna Srivastava) 

ORDER 	(OAL) 

(By Iio)ble Mr. S.Dayal,Avi) 

This Original 'Application has been filed for 

setting aside the impugned order dated 9.9.1977, 

• • 

Cont.d..2 
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by which the discipl inary authority has imposed 

penalty of canpulsory retirement. The setting aside 

the appellate order dated 8.2.1983, conf 

the order of punishment is al so sought. The 

applicant also seeks setting aside the order dated 

30. 8. 88/ 6. 9. 88, which rejects the hevis ion ,Appl i cat ion 

filed by the applicant. The applicant al so prays 

for a direction to the respondents to take him,  in 

service 1461k with full back wages and consequential  

benefits or alternatively release pension and other 

re tiral benefits. 

2. ire have heard Sri K. _ . Rathorq,11 earned counsel 

for t he applicant and Km. Sadhna sriv as tav a, learned 

counsel for the espon dents. 

3. Tie learned counsel for the applicant prays 

for a direction to the respondents for release of 

pension and other retiral benefits as the sole 

relief at that stag e. 

4. 44e -find from the order dated 9th September, ;97 

that the disciplinary authority has provided as 

foll ows in the operative portion of his order 

o punisiinent. 

" However, keeping in 	view the long service  
of Srf nbdu,il ah, I take a lenient view in 

t his case and order that a penalty of 

compulsory retirement frcm service be 

itiposed upon film w. e. f. the date of this 

order is served on Sri Abdul' ah. The 

period of suspension undergone by him shad 

be treated as on duty for purpose of pension 

only and he shall be entitled to the sane 

wages as he would have received had he not 

been placed under suspension after reducing 
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the subsistance allowance, if any, 

paid to him during the period of 
suspension." 

5. 	The learned counsel for the liespondents 

states that since in the facts narrated by the 

applicant 	there is no mention about the denial 

of pension to the applicant, she is unable to 

say whethere the applicant is presently in  

receipt of pension or not. 

6. The learned counsel for the applicant 

states at Bar that the applicant is not in 

receipt of pension and has not received any 

further retiral benefits till date. 

7. In the facts and circumstances of the case, 

we direct the respondents to allow/ grant of 

pensionary benefits to the applicant within 

a period of three months of receipt of a copy 

of this order. If the applicant has not been 

pa id his pensionary benefits till date, he shall 

be paid interest 	lOjv fra-,1 the date of filing 

of this Original Application. No order as-to costs. 

c)  
(RAFIQ UDDIN) 

JUDICIAL malBER 
( DAYAL,) 

PIZIBER (A) 

Nat h/ 


